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,Air Space Violation by Chinese 

·136. SRfRI S. B. SID,NAL: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that the 
Chinese Air Force planes had com-
mitted two air space violations during 
October this year in the border areas 
'Of Ladakh in Chushul al·ea and over 
the Nubra Valley; 

(b) if so, the details thereof; and 

(c) the aotion taken bv Govern-
ment in this regard? 

~ J?~ M:gfI~r.E~ (~aI
MAT! INDjRA GANDHI): (a) and 
(b). There have been violations of 
Indian air space by Chinese s~rvey 
airaraft during October-November 
1880 in Ladakh sector. It will not 
be desirable to disclose details. 

(c) The Chinese Government had 
informed us earlier of their intention 
to cal~ry out aerial surveys of terri-
torries on their side of the India-China 
border. While stating that strict pre-
cautions would be taken to see that 
tne aircraft stayed within Chinese air 
.3pace, they had mentioned that if for 
technical reasons beyond their control 
some aircraft strayed into Indian air 
space, tpe Government of India may 
show understanding. Gevernment of 
IndIa have brought violations of 
Indian air space to the notice of the 
Chinese Government and have asked 
them to ensure that the survey takes 
place in terms of their assurances to 
us. The Chinese Government have ar-
k'lowledged that there have been 
some air space violations and have 
again assured Us that strict instruc-
tions have been issued to their 
personnnel to pnsure that the aerial 
survey i~ conducted in terms of their 
assuran~es. 

Palekar Tribunal Award 

*137. SHRI N. K. SHEJWALKER: 
DR. VASANT KUMAR PAN-

DIT: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether it is a fact that the 
Ministry had taken initiative to con-
vene meetings of the employers and 
employees to seek their views on the 
final recommendations of the Palekar 
Tribunal Award Rnd if so, the out-
come of the talks· , 

(b) the names of the State Govern-
ments who have sent their recommen-
dations in regard to the Tribuna1's 
proposa1s; 

(c) whether Government have taken 
any final decision for implementations 
of the Palekar Tribunal award; and 




